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OA.873, 874, 875 of 1993 
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Between; 

 To irinivesa Rev - 	.873/93 
 fl. Honugentha 'lea - 	LA.874/93 
 K.R. Paressuram - 	GA.875793 
 V.V. Subbarayudu - 	0A.930/93 

5, K. Krishnamurthy - 	OA.932/93 
  aubbanarasaieh . 	OA.946/93 

7, Y. Kaiaekrishna Rev - 	L)A.1250/93 
8.  hlonis - 	OA.1579/93 

...Applicants 

And 

an d 

Union of India, RPp.by  
ecr.'4ary to Govt. of India, 

miii • of Coicunicatjon 
New Dol.hi. 

[he Chaircntn, 
Telecom, Commission Deptt. 
of Teleconirriunjcat,ions , 
SancharBhavan, New Delhi. 

Ant. Lirector Linerel (TS) 
fin, of Comnunicattons 
Deptt. of Ielecomrnunicationa 
Sanchar Bhavan, New Lesihi, 

Chief General manager, 
Telicummunications, AP Circle, 
Hydera bad. 

Counsel forthe Aipplicante in 
all the above GAs 

Counsel for the Respondents 
in all the above GAS 

Common respondents 
"in all the flAs, 

V 1  Venketestera Reo, 
Advocate. 

IC. V. Raghava Reddy, uSC 
for Central Government. 

CL) BArn 

HON. Justice Sri V. Neeledri haD, Vice Chejrman 
HON. Sri R. Rangarajai, member (Admn.) 

OAii 873/93, B74/93, 875/93, 930/93, 
2l2 	248_/23t 1250j93 and1719 

j AS PLF HUNIBLE JUSTICC SHRI V. NILLADRI RAO, 
VICE, a CHI1IRIflAN 	I 

Heard.. Shri V. Venkateswara Rao, learned Cotnepi for 

the Applicant and also Shri N.V. Ragheve Reddy, learned 

standing counsel for the Respondents. 

Con t d . . . .. . . .... . .3/a 



I.  

I 	...:..,. 

As the same point has arisen for Consideration, that 

can be conveniently disposed of bye common order. 

All these applicants joined service esleleiraphists 

and than promoted as Traffic Supervisor which was All India 

seniority unit till 1979, Grade of Traffic Sup ruisor 

made circ1c wilt frulh 1979. •thus those who were working 

as Traffic supnvisors by 1979 were renuired to make options 

for-allocation to the venous circle units and accordingly 

they were allotted to circle unity. 

&vcn before the grade of Traffic Supervjo was made 
- 	- 	circle unit, Shri Salsswaza Singh and Shri P. Pen jiere and 

Shri L.S.Shaw were promoted as STIs Group B on ad hoc basis. 

Allegation for tlieue epplicante that they were not offered 

ad hoc promotion by the dates of promotion of Sri Beleenra 

Singh Shri P. Penjiera and Shri L.S.Shtvj as ShT Group B on 

ad hoc besia was not denied. 

5, 	ihe post of Traffic Sup.'rvisor was re-designated 

as ASTT Group C with effect from 1984, flvenue for promotion 

from Traffic Supervisor ASTI Group C is to SIT Group 6 whkch is 

All India seniority unit from the begining. Even after 

Traffic upervison/Astt Group C was made circle unit, all 

the officers in the said cadre in all tre units of all the 

circles who are eligible may volunteer for consideration for 

prmotion to thi grade of 511 

6. 	While the applicants in UA.1250/93 & 1579/93 were 

regularly promoted as 511 Group 5 even prior to the date of 

the regular promotion of their junior Shri P. Panjiers, flh.r 

applicants herein were regularly promoted as SIT Group B 

earlier to the date of ragilar promotion of their junior 

Shri Caleawera Singh as 511 Group 9. 

7, 	1he allegations for the epplicantsin OA.1250/93 and 

Contd.,. no. .4/- 
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- 	 - 

t1A.1579/93 thct their pay woe more/equal to the pay of Shri 

Pen jiara in the cadre of Traffic Supervisor, and the pay of 

the other applican -tsherein was more/equal to the pay of Shri 

Belsawara Slngh in the cadre £ Traffic Supervisor were not 

dsriisd. Thus it is a cEase where the pay of the respectIve 

appili;eints 'ru eJ that more or equal to the pay of their r-

puctive junior Shri €Jaleswara Singh/Shri Panjiara on the cadres 

of Traffic Supervioux and thuajay in the cadre of 511 Group B 

is lest thcn the pay of their isepective junior Shri balealara 

Singh/P. Panjiare as on the date of regular promotion of the 

letter to the first of STI Group 8. An anomaly has arisen 

as Shri I3aluvwra Sing- /Shri Panjiara were promoted as STi 

Group S on ad hcr basis and their period of Service as SIT 

Group 8 when they worked on ad hoc basis in that cadre was 

belong taken into connideretion for fixing their pay on their 

raguler pzumotion as STe Group S. 

Be 	I-t ka true thzt by the dM0 of proiution of these 

applicants as STI G oup 0, their respuctive juniors were not 

in thu 3eme circle while they werewcirking in the grpdu of 

S 	Traffic uparvisor/P.SiL Group C. Out it is a can where 5*4 

baleswaro Sinyh and Shri Panjiara were pimoted on ad hob basis 

to Sit Group 8 even before the grade of Traffic Supervisor was 

made circle unit. Thus it is a case where the applicants 

were not offered promotion to STT Group 8 when it was Offered 

on ad hoc bsisto Shri L3alesweru Singh and to ShriPanjiars. 

Then t.i qusahion of denial of the offer of promotion' thin i4 

was on ad hoc basis on the part of the applicants does not 

arise. The question as to whether the benefit of steppinâp 

has to be given to a senior if the ad hoc promotion was given to 

junior after the lower post was mad, circle unit does not arise 

for consideration for disposal of these OAe and hence to do not 

deal with the some for disposal of these Ohs. 

Con td. . . •. .. .sS/'. 
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We held in OR 974/93 & CA 1001/93 that if stIpinqup 

is not going to be allowed in the circumstances referrae 
	I 

hert in which are similar in tho Cts 974/93 & 1001/93,
,  the same 

will be violtjve of erticj 14 of the Conflj#j,,j0, of 1ndja 

For the ree,n8 statedtherein, We hold that the epplj
1  

in CA 1250/93 & 1579/93 hav, to be given thepay equal to the 
pay of thrj ifljiera 03 on the date of his raguja; promotion 

to Sri Group B on notional basis. Other applicant, herein have 
jsvc 	

pay equo.j to tne pay of 5Pifl Saleawara Singh 
as ort thL3 

date of his roy let promotion to Sri Group 8 on 

RatIonal ba3js. We held in USa 974/93 & 1001/93 that the -J 

applicant herein ahoUldbe givsn the monster benefit from 
çiio uøt U

T 
-r.n-  or trio reapecti,., CA. 	Fir 

. 	 .,._ .tI_,j 	 .. 	 - 

also hLve to bE !ueri the monetary benefit from 3 yesrs prior 

to the date of filing of the tl'3ptCtive on. 

10. 	Tht jie iiiAj CtB tiepond of accordingly. io costs. 
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